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0.A.NO.125/94

JUDGMENT

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri KLN Rao, learned counsel for the
applicant and 5hri N.R,Devaraj, learned standing counsel

for the respondents,

2. The applicant was engaged as Extra Departmenteh

Branch Post Master (EDBPM) of Kothur, a/c with Vardhamapet
informed

S.0, on 8.2,1952, He was/by the memo dated 14,9.1993

that he wauld retire on_9.2.1994 on_attaining the age of

superannuation which is 65 years in regard to the EDBPMs,
This OA was filed praying for quashing the memo dated
14,9,1993 whereby tﬁe applicant was informed that he waz

. My dedonag WX i

would retire with effect from 9.2.,19%94 as illegal void

and for a declaration that the applicant is entitled to

be in servicg till 31.3.1994._ It is alleged in the OA tha£
in the ixxkgKXXxxugﬁ'last three inspections, the date of
birth of the apﬁlicant was noted as 29,3,1929 in the

inspection notes,

3. As it is one of verification of the date of

birth of the applicant as noted in the records of the

reépondents,‘we required the respondents to produce the

relevant record, Today, the declaration dated 5.,12,1F5%H lﬂ7(

filedby the applicant was produced. Therein, the date of

birth of the applicant was noted as 10.2,1929, The appli-

. cant had not produc¢ed any record to disclose that after

a7l -
5.12.%991Jand before the date of birth was noted as

29,3,1929 in the inspection notes, the date of birth of

the applicant was maxed altered. Thus, when the basis for

contd....
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A, M%\:",&}«.«m\ ‘\.s.;{, i’y
noting the date oF birth of the applicant be_shewﬁ is not [

«_., —
’Kéuge, it is not just and proper to rely upon the recital
dim,

in regard to the date of birth of the applicant in the

declaration filed by the applicant as early as in 1971,
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Thus, it is proper to hold that the date of birth of the
applicant as declared by him to the respondents is 10.2,29

and hence the applicant was rightly informed that he had Pis
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4, It is not even the case of the applicant that
EDBPMs have to retire at the end of the calender month

\ . -5
if the date of birth tsLon any date in that month,

5. In the result, the OA is dismissed at the admission
stage. No costs, \\
’ < W BN
NEVBER (AM ) Vice cmcanr §
LALTED: 18th rebruary, 1994, j T

Open court dictation,
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Deputy Registrar(J)CC.

To
Mhe Superintendent of Post Offices, Warangal.
l! y to Mr,.K.L.N.Rao, Advocate, HIG, 5-6, F-8
E Oﬂe i ampally, Hyd. | |
e pad” » 0 Mr.N.,R.Devraj, Sr.CGSC.CAT.Hyd.
coP \THyd.
b@yrto Library, CAT.Hy
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CHECKED &Y : APFROVED BY

I8 TFZ CEJP AL ALMIWISTRATIVE TRIBUMARL

INOSREUAD 3ETCH AT HYLDERABAD .
L—n————-—' r
THUE FECN'ZILE IIR.(ULTICE V.WEELADRI RAO
VICE«CHATRMAN

) AN \/
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THL HON'ILE {R..5.3.GORTHI :MEMSER(A)
. et ) p""a '
J".a\T ._-',"
T o ) ORI DRASEERAR REDDY
. ‘"-——_-‘_‘-—..-__ '
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THE HC:'LLL MR.R.

ANCARAGZ,I® s MEMBER

(2DMN)
/

Dated: \B-7) ~1994.
CREER/ UG AT ;

M.A./R.A/C.A. No,

0.a.No. | )—g\o\b\ -~

T.A.No. , (v.P.Ho. )

Admitted and Interim Directions
issued\l

Allowed
Disposed\of with Cirections.

) . TP JUTC, jé___ /
Disinissed. oK - .

‘-_—__—_._.
Dismissed ag withdr

. Dismissed flor Iefau
Re jected/{rdered.

No erder as to costs.






